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[Mr. Speaker]

in compliance with the provisiong of
Article 356(3) of the Constitution.

As regards other issues, these could
be raised when the Demands for the
Ministry of Home Affairs come up for
discussion on 22nd March, 1982.

(At this stage some Hon'ble Mem-~
bers left the House).

RE-NEED FOR REPORTING BY
PRESS AFTER VERIFYING FACTS

MR. SPEAKER :; Yesterday, a re-
port was published in the press about
the killing of seven army jawans by
Assam Rifles personne] in Ukhrul
area of Manipur East district on 9th
March, 1982. This gave rise {o con-
siderable agitation in the minds of the
public and Members. This matter
was also sought to be raised through
notices of Adjournment Motion to
which I had withheld my consent.

A news report has been published
in today's newspapers that Defence
authorities have denied the killing of
army jawans by Assam Rifles person-
nel and the press release issued in
this regard has termed the report as
‘malicious. and a filgment of imagina-
tion’,

It is rather unfortunate that such
baseless and sensa‘ional reports are
published in the nress without proper
verification of facts, which agitate the
minds of the Members and the public
alike. I need hardly emphasise that
the newg agencies and papers are ex-
pected to exercise every check about
the veracity of such serious incidents
before giving them currency.

12.52 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

DELAY IN PAYMENT OF COMPENSATION TO
FARMERS FOR LAND ACQUIRED NEAR
Hinpvon 1N GrAzIABAD, U.D

DR. VASANT KUMAR PANDIT
(Rajgarh): Mr. Speaker, Sir, 1 call
the attention of the Minister of De-
fence to the following matter of
urgent publlc importance and request
‘that he may make a statement thereon:

near Hindon (CA)

“Inordinate delay in payment of
compensation to farmers whose
land was acquired for the construc-
tion of an airstrip near Hindon in
Ghaziabad, Uttar Pradesh”.

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN) : Mr.
Speaker, Sir, an area of land measur-
ing 2221.73 acres of land in some vil-
lages near Ghaziabad was first re-
quisitioned under Section 29 eof the
Defence of India Act, 1962 on 2-11-1963
for construction of Hindon Air Field.
The same wag subseguently acquired
under the said Act on 30-3-1965, ex-
cluding an area of 119.24 acres which
was de-requisitioned.

The Special Land Acquisition Officer
(Defence Projects) divided the land in-
to three parts for the purpose of asses-
sment of compensation. The total com-
pensation assessed by the Land Acqui-
sition Officer wag about Rs. 1 crores
30 lakhs which was disbursed to the
land owners in 1968-1969.

Some of the farmers, who were dis-
satisfied with the amount of compen-
sation awarded by the Special Land
Acquisition Officer, requested for the
appointment of an Arbitrator. The
Government of Uttar Pradesh which
is the Competent Authorit» according-
ly, appointed the Arbitrator in 1977.
Out of 840 cases referred to him, the
Arbitrator has so far given his award
in respect of 350 cases only. The re-
maining 490 cases are yet to be de-
cided by him.

Against the tfotal compensation of
around Rs. 1.30 crores paid under the
award given by the Special Land Ac-
quisition Officer, the additional com-
pensation payable as per the award
of the Arbitrator would be Rs. 4.12
crores, The 'Government considered the
compensation awarded by the Ar-
bitrator on the high side apart from _
the awards suffering from certain
legal infirmities and, therefore, de-
cided to contest the awards. A num-
ber of cases are now pending decision
in the various Courts of Law. Thus,
it would be observed that among cther
thingg the quantum of compensatiom
is pending adjudication by Courts and
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discussion of the matter on the floor
of the House may not be appropriate.

DR. VASANT KUMAR PANDIT :
Mr. Speaker, Sir, I have gone through
the statement very carefully.

12.54 hrs.

[MR, DEPUTY-SPEAKER in the Chairl

The hon. Minister of Defence, who
is known for his preciseness, for-
thrightness and open-mindednesg has
unfortunately given a very confusing
statement. This confusien has been
purposely created to cover the inordi-
nate delay, The confusion is very
patent by the last sentence which has
been used in the statement,. . *“and
discussion of the matter on the floor
of the House may not be appropriate”.
We are not going into the merits of
the case of compensation. The entire
purpose of the calling attention notice
was to draw attention to the inordi-
nate delay, and that has been very
cleverly covered up.

This is a single instance of avoidable
delay and avoidable expense at the
cost of the '[‘_reasury.

For the benefit of the House, I
would put the chronology of the en-
tire episode once again.

The Requisition Notice for acquisi-
tion for public purpose was issued in
J963. According to the practice, the
price of that day is to be paid as com-
pensation. When the Notification is
issued, the process starts. In 1965, the
acquisition proceedings took place.
The land was acquired. The Acqui-
sition Officer in the first stage award-
ed a compensation of only Re. 1/- per
square yard. But there are estab-
lished norms to determine the price
to be paid as compensation. For in-
stance, the sale in the vicinily during
that period, and there should not have
been much difference in the price
which was offered to the poor villagers
whose seven to eight villages were
taken away. The Army Jawans are
drawn from the poor farmers, from
our villages.

And in the second stage, the sole

Arbitrator who was appointed by the
District Judge, Meerut, awarded com-

for land gcquired
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pensation of Rs. 2.60 per yard, ie.,
160 per cent more than what the Go-
vernment was offering. This was a
gross difference, This was an award-
ed price under the Award. Bul that
was not paid. The Award also had
stated that interest at the rate of
6 per cent should be paid. It we cal-
culate the entire expense to the Go-
vernment of the compensation amount
as on this date and also the interest
that they are now required to pay,
and which was an avoidable expense,
it would become eclear how much
more would it cost to the Treasury.
And then these poor farmers of these
villages have been sent from pillar to
post to claim their rightful price of
land after 11 years.

After the second stage, the Govern-
ment went in appeal before the High
Court, Allahabad, zgainst the Arbitra-
tor's Award, because as, the State-
ment says, “they found it on the high
side”. The High Court dismissed the
Government’s plea with cost in 1980.
There i no word dismissed here any-
where. The Central Government then
appealed to the Supreme Court. Again
there was an avoidable delay sending
the farmers constantly from pillar to
post and making them suffer expenses
from their own pockets. But, the
Supreme Court also dismissed the
appeal with costs in January 1982.

These three stages could have been
easily avoided. Even after the Sup~
reme Court also had dismissed the
Government appeal fresh writ applica-
tions in certain selected cases havye
now been filed so that the entire pro-
cess is again toppled.

My question to the Government is
whether any asses:ment was made as
tn what price fhe Government expect
to give? Because the price of Re. 1/=
itself was a price of 1963, when the
Notification was issued. It was al-
ready less. And it was the Award of
the Arbitrator who granted Rs. 2.60
per square yard as compensation: it
was not claimed by the farmers. And
thereafter the Government constantly
goes in appeals, which were dismissed
three times.
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[Dr. Vasant Kumar Pandit]

Sir, I would like to know from the
Government how much cost or how
much total disbursement woulq have
been made if the interest was paid as
per the Award ? Secondly, what made
them go to the High Court and the
Supreme Court to waive the interest?
It has been the estanlished practice.
It is part of the Jaw.

13 hrs.

Thirdly, a general guestion arises
out 'of such matters brought before
the House ; viz. every state has a Re-
quisition and Rehabilitation Commis-
sioner who decides these cases. The
moment land is aquired, 50 per cent
of the amount is given to them in
cash; and the remaining is given after
the award, with intsrest. Why was
not this procedure followed in this
case ? Particularly in the case of the
Defence Department—I again repeat—-
our young villagers join and become
Jawans ete, They have given away
their land without going to the courts.
They could have stalled the proceed-
ings. The acguisition procedure is
such that once land acquisition pro-
ceedings start, they have no other go
except to accept the price.

Therefore, will the Defence Minister
answer the question about the delay,
and about the unnecessary and aveid-
able expenditure to the Treasury ?

SHR] R. VENKATARAMAN : 1
wil] give a few. facts. The original
compensation fixed ~y the Special
Officer for Land  Acquisition was
Rs. 130 crores It has been paid:
about it, there is no question. The
only question is about the enhanced
compensafion. The additional ccm-
pensation, which is fixed by the Arbit-
rator, was Rs 1.84 crores, and the
intergst thereon comes to Rs. 2.27
crores. Government was advised that
the rate of compensation, the method
of fixing compensation, the parame-
ters and the various factors which
are taken into consideration for fix-
ing compensation were incorrect. Go-
vernment was advised fo file an
appeal

near Hindon (CA)

SHRI ATAL BIHARI VAJPAYEE:
(New Delhi) : By whom ?

SHRI R. VENKATARAMAN : It
was your Government that filed the
appeal.

SHRI ATAL BIHARI VAJPAYEE:
Now you withdraw the appeal. You

do something different. Don’t keep
on telling these things,
MR. DEPUTY-SPEAKER Mr Vaj-

pavee, you wanted to know, by whom.

SHRI ATAL BIHARI VAJPAYEE:
A certain land was acquired in 1872.
I wanted to know whether it was done
by the Law Ministry. A political de-
cision has to be taken. You cannot
leave these matters to the. bureacrats.
And if we had committed sny mis-
take, why do you repeat that mistake?

MR. DEPUTY-SPEAKER : You
wanted to know, by whom.

SHRI ATAL BIHARI VAJPAYEE:
I did not want to know whether 1t
was my Government or their Govern-
ment, | wanted to know whether it
was done under the advice of Law
Ministry

SHRI R. VENKATARAMAN : I am
sorry to have hurt my esteemed
friend. It was forced on me. Nor-
mally, I don’t make a distinction be-
tween one Government and another,
because I think Governmeat is ¢on-
tinuous. But when you challenge and
say : “Why did you file an appeal?”
I have to say your Government filed
the appeal, (Interruptions),

SHRI ATAL BIHARI VAJPAYEE:
How can Janata Government advise
them ?

SHRI R. VENKATARAMAN : This
is again a matter which that Govern-
ment must explain.

SHRI ATAL 'BIHARI VAJPAYEE:
You find out from the records, You
are the Minister-in-charge. Don’'t take
it in a non-serious manner.

SHRI R. VENKATARAMAN : You
don’t shift the ground.
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SHRI ATAL BIHARI VAJPAYEE:
I have gone through the whole case.
I know that the Janata Government
committeq a mistake in this case ?
but now it is for them to rectify that
mistake.

SHRI R. VENKATARAMAN : Please
sit down. It is a different story now.
On record, Government was advised
that the parameters fixed, under
which the award was given, were not
correct; and that the award of interest
was also not proper. Therefore, they
were advised to file an appeal. They
made a technical misiake. They filed
an appeal.

The Government had filed an appeal
in the High Court of Allahabad. In
the meanwhile the Defence of India
Act had been replaced by the Acqui-
sition and Requisition Act 1965—not
1965; it is on a later date. When this
Act was replaced, under the new Act,
there was no provision for appeal of
acquisition though there was an appeal
for requisition. The persons, who
ever advised, they advised that an ap-
peal can be filed and they filed an
appeal and the High Court held that
they had no right of appeal. Then
this matter was taken to the Supreme
Court on the legal advice where they
had confirmed that they had no
right....

SHRI ATAL BIHARI VAJPAYEE:
When was the matter taken to the
Supreme Court ?

SHRI R. VENKATARAMAN In
our time because it is a continuation
of what you had starled.

SHRI ATAIL BIHARI VAJPAYEE:
Now it is a continuation and at that

time it 'was a departure. "

SHRI R. VENKATARAMAN 1t is
a continuation of what was done.

SHRI ATAL BIHARI VAJPAYEE :
It is a continuation of the mistake,

SHRI R. VENKATARAMAN : Al
right, it you admit it a mistake, I
have no oujection. That is exactly
what I was frying to show that you

4150 LS—10
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are trying to palm off your mistake
a8 mine. That is all I am trying to
show. Now the point is if the Govern-
ment had taken under advice g parti-
cular stand, they cannot give it up
unless they get a decision in the court
in one way or the other. Now, if we
say that we will give the money, we -
are liable to be questioned by the
Audit- as to on what ground you gave
up your claim which yau yourselves
had made earlier. Therefore, it is
not such an easy thing for the Gov-
ernment to go on shifting their ground.
All I can help and 1 certainly want
to help is to see that if the court up-
holds our contention with rege=d to
the interest, we will not go forward
fighting about the enlarged compensa-
tion; that offer I can make on behalf
of the Government and I thinkg that it
should be satisfactory to the members.
I do not know whether any compmo-
mise could be effected in g case like
this. If it is possible, on behalf of the
Government I will be gble to make an
offer that if the interest is waived, the
enhanced compensation could be set-
tled subject to this peing accepted by
the various authorities concerned. We
do not want, as I said, to deprive the
people of the enhanced compensation
which has been given; if it is possible,
we will give it.

Then the point which was raised was
that we have taken this matter to the
court by way of writ. There again
there is a long proceedings. Some of
the -land owners tried {o have the ex-
ecution of the order under the law;
unless the order is made a rule of
court, it cannot he executed. There-
fore, we said that you cannot execute
this; mere award of arbitration can-
not be executed and it has to be made
a rule of court: and any order of ex-
ecution on the basis of an award of
arbitration cannot be done. Therefore,
we have taken this matter to the High
Court. The point really is that the
Government are not interested in
adding to the difficulties of the farmers.
We will try to be as sympathetic as
we can; and this is a matter which
can be worked out, if any seftlement
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[Shri R. Venkalaraman])

can be veacmed on the basis of which
I have suggested we would also be
willing fo consider.

SHR]1 ATaw BIHARI VAJPAYEE:
Mr. Deputy Speaker, the hon. Defence
Minister has tried to shelve his res-
ponsibility by referring to the fact that
for a short duration the Janata Party
was voted to power. But this is not
a matter which has happened after
1977. The land was acquired 18 years
back. But there is something basically
wrong with our land acquisition law
proceedings that farmers do not get
compensation in time. They do not
get fair compensation. They have to
run from pillar to post. There is no
derth of sympathy for farmers. A
rally was organised by the ruling Party
and the Prime Minister offered her
blood. You are not prepared here
even to pay compensation. And the
Defence Minisfer has made an offer
that ‘if the farmers are prepared to
waive interest....’ Why should the
farmers waive interest? Intcrest is a
part of the Land Acquisition Act. 1f
there is delay, and in this case nobody
can deny that there hag been inordinate
delay, the farmers are entitled top in-
terest. Why should there be a settle-
ment which will deprive the farmers of
the interest which is due to them? The
Land Acquisition Officer offered one
rupee per yard. Do you know what
s the price of land in that area now?

SHRI R. VENKATARAMAN: But it
was in 1963.

SHR1 ATAL BIHARI VAJPAYEE:
Yes, it was in 1963.

SHRI R. VENKTARAMAN: You
must have a look at the 1943 price,
not today’s price.

SHRI ATAL BIHARI VAJPAYEE:
You did not pay immediately. Farmers
had every right to approacn the Gov-
ernment to appoint an arbitrator and
the farmers were justified and they
have 1y get enhanced rate. But the
Gover ment did not like the farmers
to ge! wen two rupees and sixty paise

near Hindon (CA)

per yard; and you are talking of
farmers!

SHRI R. VENKATARAMAN. It is
you. ... (Interruptions),

SHRI ATAL BIHARI VAJPAYEE:
The land has been acquired. This is
not an isolated case. Mr. Venkata-
raman, you are new to this Ministry
and to this acquisition case. But this
is happening all over the country. The
Minister for Agriculture had given a
solemn assurance on th2 19th March,
1981 when Members had raised the
question of acquisition of land in the
Union Territory of Delhi. The Minis-
ter said that tThe Government was con-
sidering amendment to the Land Aec-
quisition Act. Now, one year has
passed. We are in March 1982. The
Government has not come forward with
an amendment. Farmers still *con-
tinue to suffer. Why was there an
appeal against the award of the arbit-
rator? The appeal was rejected by the
High Court. Why did the Government
approach the Supreme Court? Whether
we approached or you are approaching
s not very significant, Mr. Venkata-
raman. You know, it is the bureau-
¢racy which is running the country. I
do not blame the Ministers. Ministers
may not even know what is happening.
That is why I say that there is some-
thing wrong with our niethod of deal-
tng with cases of land acquisition. If
they get Rs. 2.60 per yard, they have
lost their land. They have not been
given any facilities like those which
have been offered by D.D.A. that if
jobs are created with the help of the
land acquired from the farmers, their
sons will be accommodated first. Even
that offer has not been made. In cer-
tain cases it is being done. Farmers
are getting priority and jobs if some-
thing comes up on the land which had
belonged to them. Is it not possible
for the Government to direct its
machinery to withdraw the cases from
the Supreme Court? I do not under-
stand. 1 had studied law, but I have
never practised it. They have been
withdrawing all sorts of cases. I do
not want to go into the details. Am
I to understand that if the Govern-
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ment approaches the Supreme Court
saying, “Look, we have decided that
the arbitrator’s award shouid be im-
plemented, and we do not want to
pursue the case gny further”, will the
Court decline?

AN HON. MEMBER: Never!

SHRI ATAL BIHARI VAJPAYEE:
But the Minister is not prepared to
do that.

MR. DEPUTY-SPEAKER: How do
you know that? He has not replied,

SHRI ATAL BIHARI VAJPAYEE:
He has already said, no interest.

MR. DEPUTY-SPEAKER: You have
made your point. Yo: must wait for
ihe repl} from him.

SHRI ATAL BIHARI VAJPAYEE:
Under the Land Acquisition Act as
amended in 1975:

“When the amount of such com-
pensation is not paid or deposited on
or before taking possession of the
land, the Collector shall pay the
amount awarded with the interest
thereon at the rate of ¢ per cent per
annum from the time of so ‘taking
possession until it shall have been
so paid or deposited.”

I do not know why the Government
should not pay full compensation plus
interest. It should be done immedi-
ately. The time has come to amend
the Land Acquisition Act. The Gov-
ernment functions on the basis of joint
responsibility. The Defence Minister
should not shirk his responsibility and
tell the House that he will speak to
his colleague. The matter wag to
ecome up before the Cabinet, but one
¥ear has passed. The Delhi farmers
are agitatedq. These farmers have been
ruined. Why do we want our farmers
2o knock at thé door of the court?

MR. DEPUTY-SPEAKER: How many
farmers are involved in this?

for land acquired
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SHRI ATAL BIHARI VAJPAYEE:
10,000 bighas of land—five - villages.
For the Minister to say that the case
is in the courf of law and so, the dis-
cussion will not be appropriate....

SHRI R. VENKATARAMAN: I said,
on the merits.

SHRI ATAL BIHARI VAJPAYEE:
I would like to thank the Speaker for
admitting this motion. The Speaker
must have taken care of the fact
whether the discussion will be appro-

‘priate or not.

MR. DEPUTY-SPEAKER: As a far-
mer our Speaker is always in favour
of farmers. He is a farmer himself.

SHR] ATAL BIHARI VAJPAYEE:
The last sentence here says that the’
discussion will not be appropriate. Are
we doing something inappropriate in
this House? Is the Speaker a party
to this inappropriate action? That
sentence should have been excluded.
The other day when we met the De-
fence Mifilster, he was good enough to
receive a delegation of the farmers.
He gave an assurance that day which
was somelhing different from what he
is telling now. Let him categorically
tell the House that this matter will
not be allowed to hang fire any more.
Let him fix a time limit by which the
farmers will get full compensation.
When I say ‘full compensation’, I mean
compensation as increased by the
arbitrator plus interest.

SHRI R. VENKATARAMAN: The
hon. member read from ihe Land Ac-
quisition Act. Interest is payable
from the date on which the amount
should have been deposited. In this
case, the amount had been deposited
and disbursed. It is only in respect
of thé enhancement that the dispute is
now vending. Originally the Land
Acquisition Officer fixed ‘X’ amount as
compensation and that amount has
been deposited. That has been dis-
pursed to all the people. Then they
gaid, they were not satisfled with the
compensation. They went in {for
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[Shri R. Venkataraman)

arbifration proceedings. The arbitra-
tion proceedings have not become final.
That is the position now. The arbit-
rator gave an award over which, if the
other Government had not filed an
appeal, we would have been barred
by this thne. 30 days or 90 days would
have elapsed by that time. They in-
itiated the appeal and filed the appeal,
Once you file an appeal and you get
a decision, the law experts advise
whether the appeal should be continu-
ed or not. We have to go "y that
advice. OtHerwise, we would have
been criticised for not accepting the
various advices given by the particular
experts in that field. Thig is the posi-
tion. So far as filing of appeal is
concerned, we are governed by the
advice which is given. On merits, I
said, Government are not satisfied that
the award of interest in this case is
justified. And, therefore, we are con-
testing that position. The award of
interest is according to us, not proper
in this particular case because the
original compensation, which is pay-
able, has been deposited. In respect
of the enhanced amount which is still
in dispute, we have said that we are
disputing both the amount as well as
the interest. I thought that if the in-
terest on which the Government think
there is no case for the farmers, is
given up, there would be a way out.
But I did not suggest it as a compro-
mise. I said, this is the contention of
the Government. Whereas the Govern-
ment have no objection to pay the
enhanced compensation, Government
have objection to the payment of in-
terest, which according to their legal
advice, is not payable and we are
bound by that advice.

So far as the T.and Acquisition Act
is concerned, I agree that it has to be
amended. The proceedings are dilatory
and prolonged and it causes lot of in-
convenience to the people. We all
agree on this. The matter has already
been taken up by my esteemed col-
league and we are in the process of
it. I may assure the House that the
proposed amendment to the law will
be coming up soon,

near Hindon (CA)

I would again repeat what I teld
Vajpayeeji. 1 will give my personal
attention to thig matter anc see that
it is settled as early as possible,

SHRI ATAL BIHARI VAJPAYEE:
But you have been misled by your
officers.

MR. DEPUTY-SPEAKER: He has

already extended his hand of coopera-
tion.
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“Whenever in pursuance of section
29 the Central Government or the
State Government, as the case may
be, requisitions any immovable pro-
perty, there shall be paid to the
persons inferested compensation the
amount of which shall be determined
by taking into  consideration the
following namely:—

(i) the rent payable in respect
of the property or if no rent 'is
payable, the rent payable in res-
pect of similar property in the
locality;

(i) it in consequence of the re-
quisition of the property the per-
son interested is compelled to
change his residence or place of
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business; TM& reasonable expenses
(if any) incidental to such change;

(iii) such sum or sums, if any,
as may be found necessary to com-
pensate the person interested for
damage caused to the property on
entry after requisition or during
the period of requisition, other
than normal wear and tear.

Provided that where any petson
interested being aggrieved by the
amount of compensation so - deter-
mined makes an application within
the prescribed timie to the Central
Government or the State Govern-
ment, as the case may be, for refer-
ring the matter to an urbitrator, the
amount of compensation to be paid
shall be such as the arbitrator ap-
pointed in this behalf by the Central
Government or the Slate Govern-
ment, as the case may be, may
determine:”

MR. DEPUTY-SPEAKER: Has there
been any infringement of this Act?
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MR. DEPUTY-SPEAKER: You are
speaking about the future. You may
say that interest must be paid to these
people.
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SHRI R. VENKATARAMAN: Un
fortunately, we are projecting our
present state of mind to a thing which
happened in 1962-63. At that time,
according to the Special Officer, the
land value in that area was only one
rupee per square yard and that is why
that decision was taken. Now it may
be worth Rs. 6.
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SHRI R. L. P. VERMA: Sir, that is
not. ..,

MR. DEPUTY-SPEAKER: He is
mentioning the rate fixed by the
Special Officer; not his rate.

SHRI R. VENKATARAMAN: Then
the hon. Member asked me whether
the Government would pay Rs. 6. Gov-
ernment have no power to pay Rs. 6
or Rs. 60. Whenever the Special Officer
assesses the value and the market
value is fixed, we are bound by it. We
would pay according to it. Wheraver
the matter is under dispute, it goes to
the authorities specified under the
law and their decision becomes final
and we obey it accordingly.

Then, he asked: When will the pay-
ment be made? . The payment will be
made as soon ag the cases dare decided.
Until then we cannot make any pay-
ment.

The third question is whether de-
pendents will be provided jobs. I do
not know under what conditions at that
time the land was acquired. Therefore,
1 am unable to give any undertaking
on this,

SHRI NARAYAN CHOUBEY (Mid-
napore): Sir, the story goes that a boy
was standing by the side of a pond
and was stoning the frogs.

MR. DEPUTY-SPEAKER: Is it the
story you heard from Vajpayee?.

SHRI NARAYAN CHOUBEY: You
too- would have gone through this
story wheri you were about 8 years
old. And the frogs were crying and
they complained that ‘the boy is ston-
ing us’. The boy told them, ‘It is a
play to me’. But the frogs told. ‘What
is play to you is death unto us.

Sir, the Government is playing with
the poor farmers. Since 1962 the game
is on. Men may come and men may
go, but the game goes on for ever.
You know that in the year 1962 our
country wag attacl;ed by Chma. At
that time you were, tgkm.g land fﬂr
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the defence of this country and these
farmers had come forward to play a
part in the defence service for the
motherland. There is a bengali pro-
verb:

qTHA T T P A TH AT

“When the Brahmin goes away,
the kisan says, ‘I have no more
work’.” Naturally, the danger being
over now, you are playing with the
kisans.

SHRI ATAL BIHARI VAJPAYEE:
Why blame the brahmin?

SHR] NARAYAN CHOUBEY: That
{s the proverb. Brahmins are the root
of all troubles, you know!

(Interruptions)

MR. DEPUTY-SPEAKER: He means
that ‘Brahmin’ means gupervisor of the
land. He is not a brahmin by cast,
he is a supervisor of the land. When
the supervisor of the land goes away.
the farmer does not work.
(Interruptions).

SHRI NARAYAN CHOUBEY: It is
really a matter of concern and as Shri
Vajpayee has stated very correctly, it
is not only a thing which is particular
in nature, but it ig a continuation of
the general policies of the Government
in such matters. Just now my Punjab
comrades have said to me that the
same thing has happened in Punjab.
They have not yet got the compensa-
tion and the Defence Department is
again the defaulter. And the Minister
correctly stated, he has expressed his
Inability, he cannot do anything with-
out that person. the great man who
can fix up the price of land. The
Government cannot do anything. He
must follow what is fixed by the gentle-
man who Is supposed to fix the price
for the land. Aectually there is some-
thing wrong In our system and the
system ig that bureaucracy rules a-
priori, and they dominate in several
fields. Naturally, the time has come
for the Government to think as ' to
tnw to end 1t. Ile has asked for one
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peculiar thing. Of course, I am a
member of the Communist Party and
we are told, we do not abide by
democracy. But they are democrats.
They always abide by the rules of law
ang actually, why should the poor
peasants not askg for interest? Why
should they not? It is also a part of
the Act which he is quoting. Now you
ask for compromise that ‘give up your
interest, I give you the enhanced rate
of compensation’. Ig it justified? I
do not think it is justified.

Sir, I am neither the supporter of
the Janata Party nor the Supporter of
Your Party. Janata Party might have
made a mistake. You are continuing
the mistake. (Interruptions)....Now
egven in the Supreme Court they have
lost the case. The case is dismissed
for technical reasons.

AN HON. MEMBER: High Court,

SHRI NARAYAN CHOUBEY: No, in
the Supreme Court too. Now you have
filed a writ petition. it a good in-
fention towards the pe § you ' are
showing! I ask you one ' thing: Why
don’t you withdraw the case? If you
could withdraw the Maruti case started
by the Janata Government through a
Commission, whether that was right
or wrobng, good or bad, it is for you
to decide. But you had withdrawn
many cases started in the tenure of
two years. Ang if that be so, why do
you not withdraw the case which will
benefit the peasants? Can you with-
draw the case as you have withdrawn
the case in the case of Maruti, or not?
(Interruptions) Maruti was he na-
tional thing.

Our kisans are not anti-nationals, I
do not think so. That may be the case
of 1962-63. At least I know from my
personal expérience in Bengal thaf
‘when people lose land, whatever job is
created there, if it is possible for their

song to get any appointment there as’

per their suitability, they are given
those jobs. If it is pure and simple
Defence Department affair, I do not
know what can be done for them. But
I would ask -you whether such jobs can
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- Can they be taken in those jobs?

The last point 1 want to ask you is
in such manner how many households
had to be evacated. How many be-
long to the backward classes, Scheduled
Caste? Have you the knowledge or not
as fo where they have gone, where
they are llving now and what have
you done to construct houses for them?

SHRI R. VENKATARAMAN: The
hon., Member gsked why we should not
withdraw the cases. We have been
advised that the interest is not pay-
able. Unless the court decides one
way or the other, we cannot withdraw
the case.

The second oint he asked was

whether. ...

SHRI ATAIL. BIHARI VAJPAYEE:
You can have second legal opinion.

SHRI R. VENKATARAMAN: Shall
I send it to you?

SHRI ATAL BIHARI VAJPAYEE:
I would like it to be sent to my friend
Shri Jethmalani. (Interruptions).

SHRI RAM JETHMALANI (Bombay
North-West): Whether they are entitl-
ed in fairness, the law will not tell
you. .

SHRI R. VENKATARAMAN: The
second point was raised that under the
law it is payable. If under the law it
{s payable, I will not be such a fool
to contest. The law under which it
was acquired is the Defence of India
Act. The law which was cited by you
and Shri Vajpayee is the Land Acquisi-
tion Act. Therefore, the question has
arisen whether it is payable under the
Defence of India Act: If it is payable
under the law.... (Interruptions),
There is real legal dispute on this
matter. '

The third point is about the number
of backward and,...
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SHRI RAM JETHMALANI: It is not
a question of law, but one of pro-
priety and fairness

SHR] R. VENKATARAMAN: The
fon. Member knows and Shri Vaj-
payee knows that if there is a certain
nothing in the file, If you want to get
it reversed, you must find legal argu-
ment for it first. Therefore, when
they say it is not payable i is not open
to any Minister to forego revenue. If
is very difficult.

MR. DEPUTY-SPEAKER: You know
Shri Jethmalani will argue on both
sides, :

SHRI RAM JETHMALANI: (ou
must pay some compensation for with
holding it.

SHRI R. VENKATARAMAN: We are
paying compensation, I have explain-
ed everything. We have paid com-
pensation. The disoute is only with
regard to enhancement of rates. It is
not with regard to compensation.

The third point which the hon. Mem-
ber raised is—what is the number cf
backward class people? We have no
information on this. It is a matter
which relates fo 1962-63. It is not
possible to get the information.

13.39 hrs.

The Lok Sabha adjourned for Lunch
till forty minutes past Fourteen of the
Clock,

The LOk Sabha re-assembled  ajter
Lunch at forty-five minutes past Four-
teen of the Clock

MR, DE‘.‘PUTY-SPEAKER:' in the Chair.
MATTERS UNDER RULE 377

(i) Need for adequate supply of
wheat by <Central Government to
Rajasthan for distribution from fair
price shops.

MR. DEPUTY-SPEAKER: We, now
iake up matters under rule 377.
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